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ORDER

PER SUCHITRA KAMBLE, JUDICIAL MEMBER:-

This is an appeal filed against the order dated 09-11-2025
passed by National Faceless Appeal Centre (NFAC), Delhi for

assessment year 2015-16.

2. The assessing Officer has passed penalty order u/s. 271D
and at this stage before the CIT(A),the assessee has not responded
to notices. Therefore, the 1d. A.R. prayed that the matter may be
remanded back to the file of 1d. CIT(A) for proper adjudication.

3. We have heard both the parties and perused the material
available on record. Since the order of the CIT(A) is ex-parte, it
shall be remanded back to the file of the CIT(A) for proper

adjudication of the issues contested. Needless to say, the
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assessee be given opportunity of hearing by following principles

of natural justice.

4. In the result, the appeal of the assessee is partly allowed for

statistical purposes.

The order is pronounced in the open Court on 21.01.2026

Sd/- Sd/-
(DR. B.R.R. KUMAR) (SUCHITRA KAMBLE)
VICE-PRESIDENT JUDICIAL MEMBER
Surat; Dated 21/01/2026

ak

TSR B gfatary &ﬁfﬁﬂ/(:opy of the Order forwarded to:
1. i@t/ The Appellant
W%ﬁ/ The Respondent.
BEIRGEIRER 3TYad / Concerned CIT
3B Y (3UT)/ The CIT(A)-
fayritg gfafafy,sifiezo srdiceflg amgez ,/DR,ITAT, Surat,
e tb"[g?l / Guard file.

oaroN

3TGRTIIR/ BY ORDER,

IEAD UlhR (Asstt. Registrar)
STYHR U 3ffeHRr
ITAT, Surat



